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Punjab Electricity (Emergency Powers) (Control Of Supply)
Act, 1949

17 of 1949
[05 August 1949]

An Act to provide for the continuance of powers to control the
supply, consumption, distribution and use of, and the rates for the
supply of electrical energy WHEREAS it isexpedient to provide for



the continuance of powers to control the supply, consumption,
distribution and use of, and the rates for the supply of electrical
energy in the [2][* * *] [3][* * *] Punjab; AND WHEREAS the
Governor of West Punjab has, in pursuance of a proclamation[4]
issued by the Governor-General of Pakistan under section 92-A of
the Government of India Act, 1935, assumed, onbehalf of the
Governor-General all powers vested in or exercisable by the
Provincial Legislature under the said Act; Now, THEREFOREthe
Governor is hereby pleased to enact as follows:

1. Short Title, Extent And Commencement :-

(1) This Act may be called the [5][Punjab] Electricity (Emergency
Powers) (Control of Supply) Act, 1949.

(2) It extends to the whole of [6][* * *] [7][the Punjab].

(3) It shall come into force immediately on the expiry[8] of the
Punjab Electricity (Emergency Powers) Act, 1947[9].

2. Definitions :-

In this Act, unless there is anything repugnant in the subject or
context-

(a) "consumer", "energy" and "licensee" have the meanings
assigned to them in section 2 of the [10][* * *] Electricity Act,
1910[11] (hereinafter referred to as the Electricity Act); and

(b) "supplier" means a licensee, or any other person engaged in the
business of supplying energy with the sanction of the Provincial
Government, under section 28 of the Electricity Act.

3. Power To Prohibit Or Restrict Supply And Consumption Of
Energy :-

(1) The Provincial Government may by an order in writing,
addressed to any supplier, direct such supplier not to supply energy
to any consumer or class of consumers, or to reduce the supply of
energy to any consumer or class of consumers, to such extent, and
in such manner, and by such means as may be specified in the
order.

(2) No consumer in respect of whom an order has been made under
sub-section (1), shall consume energy, except in accordance with
the terms thereof.

4. Power To Discontinue Supply In Certain Circumstances :-



(1) The Provincial Government may, if in its opinion it is necessary
or expedient for maintaining the supply or securing the equitable
distribution of energy, by order in writing:

(i) authorise, or

(ii) require

a supplier to, and the supplier when so required shall, discontinue
or reduce the supply of energy to any consumer other than
distributing licensee who without the permission of the Provincial
Government,

(a) contravenes any direction issued under section 3, or

(b) exceeds-

(i) at any time the maximum demand in K.W. of energy; or

(iil) in any month the maximum consumption of energy in K.W.
hours, recorded in respect of him during the twelve months ending
the 31st January, 1943; or

(c) connects or has connected load beyond that notified in writing
to the supplier upto the 31st January, 1943.

(2) The supplier shall-

(i) before discontinuing or reducing the supply of energy under
sub-section (1), give the consumer not less than 48 hours notice in
writing of his intention so to do;

(ii) on discontinuing the supply, communicate to the Provincial
Government  within twenty-four hours from the date of
discontinuance, the circumstances in which he has done so;

(iii) on being so directed by the Provincial Government,
recommence the supply with all possible speed.

5. Powers To Refuse Supply Of Energy In Pursuance Of
Requisition And Contracts And To Restrict Reconnection Of

Supply :-

(1) The Provincial government may, if in its opinion it is necessary
or expedient for maintaining the supply or securing the equitable
distribution of energy, by order, direct the supplier-

(a) not to comply, except with the permission of the Provincial
Government or an officer authorised by it in this behalf, with-

(i) the provisions of any contract, agreement or requisition
(whether made before or after the commencement of this Act), for
the supply (other than the resumption of a supply), or an increase
in the supply, of energy to any person;

(ii) any requisition, for the resumption of a supply to a consumer
after a period of six months from the date of its discontinuance;



(iii) any requisition, for the resumption of a supply made within six
months of its discontinuance where the requisitioning consumer
was not himself the consumer of the supply at the time of its
discontinuance;

(b) notto comply with any requisition for municipal purposes
involving (otherwise than by way of replacement) any new works or
additions to or alterations of works already installed.

(2) An application for permission as required under sub-section (1),
shall be made by a license to the Provincial Government or to such
officer as the Provincial Government may authorise in this behalf in
such form as the Provincial Government may prescribe.

(3) The authority to whom an application is made under sub-
section (2) may either reject the application, or grant the
permission sought, either absolutely, or subject to such conditions
as it may think fit to impose.

6. Power To Fix The Rate For Supply Of Energy :-

The Provincial Government may authorise or require any supplier to
increase the rates[12] for the supply of energy to such extent as
may be prescribed by the Provincial Government in this behalf, or
to impose such minima charges as may be fixed by the Provincial
Government.

7. Powers Of The Provincial Government When Engaged In
The Business Of Supplying Energy :-

Forthe avoidance of doubts, it is hereby declared, that the
Provincial Government, when engaged in the business of supplying
energy, may in respect of such business, take any such action or
exercise any such power as may under the provision of this Act be
taken or exercised, as the case may be, by a supplier on being
required or authorised to do so by the Provincial Government.

8. Restriction On The Use Of Energy For The Purpose Of
Advertisement :-

No person supplied with energy by a supplier or the Provincial
Government shall use or permit such energy to be used-

(a) for the purpose of any illuminated advertisement, or trade sign
or for any decorative exterior lighting displayed on any premises
used for the purposes of any trade or business; or

(b) for the display of any goods or other exhibits in the windows of



any shop or commercial establishment:
Provided that nothing in this section shall be construed to prohibit
the use of energy for the purpose of any illuminated advertisement
or trade sign of a chemist or dispenser.

9. Supplier To Report Certain Contraventions :-

The supplier shall report to the Provincial Government within
twenty-four hours of its coming to his knowledge every
contravention of any direction given under section 3, or of clause
(b) or (c) of sub-section (1) of section 4.

10. Form Of Orders :-

An order made under this Act may be made so as to apply either to
persons or undertakings generally, or to any particular person or
undertaking or class of persons or undertakings, and either to the
whole or to any part of any undertaking, and so as to have effect
either generally or in any particular area.

11. Power To Make Orders Relating To Incidental Or
Supplementary Matters :-

The Provincial government may by order provide-

(a) for collection of any information or statistics with a view to
regulating any of the matters mentioned in this Act; and

(b) for any incidental or supplementary matters including, in
particular, the entering and inspection of premises to which the
order relates, with a view to securing compliance with any order,
the grant orissue of licences, permits, certificates and other
documents and the charging of fees therefor.

12. Power To Delegate Powers And Functions Of The
Provincial Government :-

The Provincial Government may by notification authorise any officer
to exercise all or such of its powers or functions under this Act, as
may be specified in the notification.

13. Continuance In Force Of Existing Orders :-
Every order made by the [13]Central or Provincial Government

under sub-rule (2) of rule 81 of the Defence of India Rules[14] or
under the Emergency Provisions (Continuance) Ordinance,



1946[15] or under the Punjab Electricity (Emergency Powers) Act,
1947[16], in respect of any of the matters specified in this Act, and
in force immediately before the commencement of this Act, shall so
far as it could validly be made by the Provincial Government under
any of the provisions of this Act continue in force and be deemed to
have been made under the said provisions; and every person
authorised, permitted, directed or required to do anything under or
in pursuance of any such order shall so far as he could validly be so
authorised, permitted, directed or required as the case may be, by
the Provincial Government under any of the said provisions be
deemed to have been validly so authorised, permitted, directed or
required, as the case may be, under those provisions.

14. Penalties :-

Any person who-

(a) contravenes-

(i) any order made or deemed to have been made under section 3,
4,5 6o0r11; or

(ii) any of the provisions of this Act; or

(b) is deemed to have been required or directed under section 3, 4,
5, 6 or 11 to do or refrain from doing anything fails to comply with
such requirement or direction;

shall, on conviction, be punishable with imprisonment for a term
which may extend to six months, or with fine or with both.

15. Offences By Corporations :-

If the person referred to in section 14 is a company or other body
corporate, the managing director, manager, secretary or other
principal officer managing its business shall be deemed to be guilty
or such contravention.

16. Cognizance Of Offences :-
No court shall take cognizance of any offence punishable under this
Act, except on a report in writing of the facts constituting such

offence made by such public servant as may be authorised by the
Provincial Government in this behalf.

17. Protection Of Action Taken Under The Act :-

(1) No suit, prosecution or other legal proceeding shall lie against
any person for anything which is done or is intended to be done in



pursuance of any order, direction or requirement made or deemed
to have been made under any provision of this Act.

(2) Nosuit, or other legal proceeding shall lie against [17]
[Provincial government] for any damage caused or likely to be
caused by anything which is done, or is intended to be done in
pursuance of any order made or deemed to have been made under
any provision of this Act.

18. Savings As To Orders :-

N o order made or deemed to be made in exercise of any powers
conferred by or under any of the provisions of this Act shall be
called in question in any Court.

19. Service Of Orders Or Directions :-

Every order or direction made or issued under this Act shall, as far
as may be, be served in the manner prescribed in section 53 of the
[18][* * *] Electricity Act, 1910[19].

20. Effect Of Orders, Etc., Repugnant To The Electricity Act

The provisions of this Act, and any order made and any other
action taken under such provisions shall have effect
notwithstanding anything inconsistent therewith contained in the
[20][* * *] Electricity Act, 1910[21], or in any instrument having
effect by virtue of the said Act.



